IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

o 5., 15l
‘_.—___ﬂ___.--———--——-—-_-.-

0.a. - A9k/97. . Dt. of Decision & 31207-97.
1. Prabhakar 19. Sk.Ibrahim

2. Habeeb Khan 20. J.Bhagogee

3. Dilgamber 21, Krishanan

4. Alfred 72. G.N.Giri

5. Mehboob Khan 23. Magbool Pasha

6. Dilip Kumar 54. Shesharao

7. Mustag Ahmed 25. Sk.Yusuf

8. Jamil Khan 6. Bheemrao Raghunath

9. Hameed Xhan 27. K.Narsingrao

10. Sathyadev Singh 28, Datta

11. Eabco Kachroo | 29, Roshender )

12. Shanker Singh 30, Pandurang S.Kurkbta

13. Abdul Khader 31. Yemma

14, Maruthy 32. Christapher

15. Karwande . 33, Altaf Hussain

16. Sk,Daweed 34, Abdul Jabbar Khan

17. A.Lingaiah ‘

18. J.Ramchander .. Applicants.

Vs

1., The Divl.Rly.Manager (MG),
SC Rly, Hyderabad Division,Sec'bad,

2. The Sr.Divh,Personnel Cfficer (MG},
5C Rly, Hyderabad Division,Sec'bad.

3. The Sr.Clivl,Mechanical Engineer (M3),
SC Rly, Hyderabad Bevision, &gxibxﬁﬁyderabad

4, Syed aAbdul Hameesd

5. G.R.V,Saikumer

6. R.N.Ramchander

7. S.FE.Venkateshsn

8. M.Solomon

9. Md.Jghgngiruddin

10, Syed Yousuf

11. M.Narsing Rao

12, M.Narsa Reddy

13, Mohd. Asquar

14, Y.Ramireddy

15. T.Jagdeesh .« Resrondents,
Counsel for the applicants : Mr.S.Lakshma Reddy

Counsel for the respondents : Mr.V.Bhimanne, 2441.CGS3C,
CORAM:

THE HON'BLE SHRI R.RANGARAJAN :; MEMBER (ADMN. )

)

THE HCN'BLE SHRI B.S. JSI FARAMESHWAR : MEMBER (JuDL.)

D




and for a censequential direction to Re=1 to refix the pay of the

within g reriod of three months from the date of receipt of shat

BEake Tt o B bt R b= W

“a- , BN

CRDER

CRAL ORDER (PER HCON'BLL SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.Srinivas for Mr.S,Hakshma Reddy, learned counse]
fcr the applicants. None fcr the respondents.
2. This Ca is filed praying for a declaration thet thé
action of the respondent in not fixing the pay of the applicants
also on par With their juniors (i.e., Responéents No. 4 to 15 as
was dore in the case ¢f respondents 11 to 15) as per the judgement
rendered in 0A,1117/92 dated 27-10-95 is jllegal, without jurisdiction

and violative cf Articles 14 and 16 of the Constitution of India

applicants on par with theilr juniors i.e.,, R-4 to R-15.

3. Wher the OA wae taken up for admission hearing we
enquired from the learned counsel for the applicants whether the
applicants hagé.filed any representatiocn for the relief asked for
in this OA to'ﬁal. The learned counsel for the applicants submittel
that théyrhéve not filed any representation. In view of the above
we sugeested to him that they may file ;5 representation to R-1 fer
redressal of their grievances and await their reply. The learnad
counsel fcr the applicants submitted that he will folliow the

tham
suggestion given by this Bench and file s reprssentation but reque# ey

may be
time/framed to dispose cf that representaticn.
4. In view of the above, the following .direction is ¢iven:-

The 34 applicents in this OA may file 5 properly worded
repreﬁertac1on for redressal of the grievances s above to R-1., 1If

such a representation is reccived}R—l should dispcse of the same

representation.
‘ AN
5. The CA iz Aisposed of as abcve at the addission stage
iteelf, No costs.
M (r\. RANGARAJTAN)
ME.M;_;LR(JUDL ) MEMBER (ADMN. ) E

SR o
Dated - 1he 31st _July, 1867, i ' e

— - -

(Dictated In the Cpen Court) ‘ ‘Q),@1<?§rqéﬁ?
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Copy ta:

14 Divisionel Reilway Mamager(MG), South Central Railuay,
Hyderabad Oivision, Sacunderabad.

2¢ Senior Dzvzsxonal Personngl OPPicer(Ms), South Central Railway,
Hyderabad Divxsien, Secunderabad,

3. Senior Divisional Mechanical Engineer(MG), Sauth Cantral Raihuay.
Hyderabad Civisicn, Hydarabad.

4, One copy to MrJS.Lakshma Reddy, Advacate,“AT Hydsrabad ¢
57 9ne copy to Mr.V.Bhimanna, Addl.CGSC, AT ,Hyderabed,

6+ One copy to %xxD‘R(A; CAT ,Hyderabad, 1
" 7. One duplicate copys 4
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ad for default
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